
      
 

     

  

    

   

      

   

      
     

          

    

         

           

          

        

            

             

          

        

       



      
  

            

           

          

            

   

            

        

             

      

          

     

         

   

           

        

      

         

      

         

          

            
            

          

           

          

         



      
 

           

              

            

            

          

    

          

             

            

         

     

            

        

            

        

              

          

           

        

          

              

      

             

         

 

              

          

    



NATIONAL COMPANY LAW TRJBI'NAL, MUMBAI BENCH, MUMBAI
CP No. 1051^&8P,2017

(iv) That the order of moratorium shall have effect from 7.8.2017 till the

completion of the corporate insolvency resolution process or until this Bench

approves the resolution plan under sub-section (1) of Section 31 or passes an

order for liquidation of corporate debtor under Section 33, as the case may

be.

(v) That the public announcement of the corporate insolvency resolution

process shal be made immediately as specified under Section 13 of the Code.

(vi) That this Bench hereby appoints Mr. Adesh Kumar Mehta, 10/63, Old

Rajender Nagar, New Delhi - 110 060, Email Id: Mehta_adesh@yahoo.com,

Registration No. IBBInPA-002/IP-000461207G17/1_264, as Interim Resolution

Professional to carry the functions as mentioned under Insolvency &

Banlruptcy Code.

10. The Registry is hereby directed to communicate this order to the

parties

V. NALLASENAPATHY
Member (T)

B. S.V. PRAKASH KUMAR
Member (J)
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9. Accordingly, this Petition is admitted.

NCLT
Typewritten Text
Sd/-

NCLT
Typewritten Text
Sd/-




